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THE HIMACHAL PRADESH TOURISM DEVELOPMENT AND REGISTRATION
(AMENDMENT) BILL, 2020

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Tourism Development and Registration Act, 2002
(Act No. 15 of 2002).



BE it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-first Year of
the Republic of India as follows.—

1. Short title—This Act may be called The Himacha Pradesh Tourism Development
and Registration (Amendment) Act, 2020.

2.  Substitution of section 4.—For section 4 of the Himachal Pradesh Tourism
Development and Registration Act, 2002 (15 of 2002) (hereinafter referred to as the 'principal
Act’), the following shall be substituted, namely :(—

"4, Establishment and constitution of the Board.—(1) The Government may, by notification
in the Official Gazette, establish a Board to be known as the "Tourism Development Board"
for carrying out the purposes of this Act.

(2) The Board shall be a body corporate by the name aforesaid, having perpetua
succession and a common seal, with power to acquire, hold and dispose of property and to
contract and may, by the said name sue and be sued.

(3) TheBoard shall consist of the following members .—

(i) Chief Minister of Himachal Pradesh Chairman;
(i) Tourism Minister of Himachal Pradesh Senior Vice-Chairman;
(iii) A person nominated by the Government Vice-Chairman;

(iv) Officia members:

(@) Chief Secretary to the Government of Himachal Pradesh;

(b) Secretary (Tourism) to the Government of Himachal Pradesh;

(c) Secretary (Finance) to the Government of Himachal Pradesh;

(d) Secretary (Forest) to the Government of Himachal Pradesh;

(e) Secretary (PWD) to the Government of Himachal Pradesh;

(f) Secretary (Urban Development) to the Government of Himachal Pradesh;

(g) Secretary (Town and Country Planning) to the Government of Himachal Pradesh;
(h) Secretary (Y outh Services and Sports) to the Government of Himacha Pradesh;
(i) Secretary (Health/Ayurveda) to the Government of Himachal Pradesh;

(j) Secretary (Horticulture) to the Government of Himachal Pradesh;

(k) Secretary (Excise and Taxation) to the Government of Himachal Pradesh;

(1) Secretary (Industries) to the Government of Himachal Pradesh;

(m) Secretary (Planning) to the Government of Himachal Pradesh;

(n) Secretary (Law) to the Government of Himachal Pradesh; and

(0) Secretary (Language, Art and Culture) to the Government of Himachal Pradesh;

(v) Non-official members:
(@) four representatives of the Hotels Associations;
(b) two representatives of the Travel Agent's Associations;

(c) two representatives of the Adventure Sports Operator's Associations;



(d) two representatives of the other interested groups of tourism industry;

(e) three non-official members, to be nominated by the Government, by notification,
from amongst the persons, having outstanding contribution or expertise in the
field of development and promotion of tourism industry and having experience of
working in the tourism trade for atleast 10 years, and

(f) two representatives of the registered Non-Government Organizations; and

(vi) Director (Tourism), Himacha Pradesh Ex-Officio
Member-Secretary.

(4) The Vice-Chairman and non-official members shall be paid such allowances, as may
be prescribed.”.

3. Amendment of section 5.—In section 5 of the principal Act,—

(@) in sub-section (1), after the words "The term of office of the", the words "Vice-
Chairman and the" shall be inserted;

(b) in sub-section (2), after the words "the continuance in the office of", the words
"the Vice-Chairman or" shall be inserted; and

(c) in sub-section (3), for the word "Any", the words "The Vice-Chairman or any"
shall be subsitituted.

4. Amendment of section 6.—In section 6 of the principa Act, after the words
"disqualified for being", the words "the Vice-Chairman or" shall be inserted.

5. Amendment of section 7.—In section 7 of the principal Act, in sub-section (1), in
clause (c), for the words "the Vice-Chairman and in the absence of both", the words "the Senior
Vice-Chairman and in the absence of both, the Vice-Chairman and in the absence of all the above"
shall be substituted.

STATEMENT OF OBJECTSAND REASONS

The Himachal Pradesh Tourism Development and Registration Act, 2002 (Act No. 15 of
2002), inter-alia, provides for the establishment and constitution of the Tourism Development
Board. As per the provision of section 4, the Chairman and Vice-Chairman of the Board shall be
the Chief Minister and Tourism Minister respectively. In the absence of the Chairman, the Vice-
Chairman looks after the functions of the Board and also presides over its meetings. However,
sometimes the portfolio of Tourism Department is held by the Chief Minister. Since, the Chief
Minister remains pre-occupied, and at times, may not be in a position to devote sufficient time to
look after the affairs of the Board, therefore, it has been considered expedient to make a provision
to enable the Government to appoint a person by nomination as Vice-Chairman, so that the
functions of the Boards may be performed smoothly. This will also increase the efficiency in the
working of the Board. This has necessitated the proposed amendmentsin the Act ibid.

This Bill seeksto achieve the aforesaid objectives.



(JAlI RAM THAKUR)
Chief Minister.

SHIMLA :



